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Writ Petition (Civil)  No. 702/2024

KUKI ORGANIZATION FOR HUMAN RIGHTS TRUST           Petitioner(s)

                                VERSUS

UNION OF INDIA & ANR.                              Respondent(s)

FOR ADMISSION 
 
Date : 07-01-2026 This petition was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE SANJAY KUMAR
         HON'BLE MR. JUSTICE K. VINOD CHANDRAN

For Petitioner(s) Mr. Prashant Bhushan, AOR
                   Ms. Alice Raj, Adv.
                   
                   
For Respondent(s) Mr. Tushar Mehta, S.G.(N/P) 

Ms. Aishwarya Bhati, ASG
Mr. Hijam Lenin Singh, Adv. 
Mr. Pukhrambam Ramesh Kumar, Adv. 
Mr. Mayank Sapra, Adv. 
Ms. Rajkumari Divyasana, Adv. 
Ms. Lalima Das, Adv. 
Ms. Manisha Chavan, Adv. 
Mr. Arvind Gupta, AOR

                   

       UPON hearing the counsel, the Court made the following
                             O R D E R

We are informed that the entire 48 minutes of the conversation

in question, along with the admitted voice recordings of the former

Chief Minister of the State of Manipur, are now available with the

respondents. 

In addition thereto, any further voice recordings furnished to

the respondents by the learned counsel for the petitioner and other

admitted voice clips shall be forwarded within one week to the



National Forensic Science University (NFSU), Gandhi Nagar, Gujarat,

to undertake the following exercise: - 

1. The audio clips in question may be examined

to determine whether the said audio clips were

modified,  edited  or  tampered  with  in  any

manner.

2.  To  determine  whether  the  voice  in  the

disputed audio clips matches the voice in the

admitted audio clips, so as to give a clear

finding  that  it  is  the  same  person  who  is

speaking in all the audio clips.

We  request  the  NFSU  to  expedite  the  process  and  submit  a

report directly to this Court in a sealed cover within six weeks.

Expenses of such examination shall be borne by the Union of

India.

Re-list  the  matter  immediately  upon  receipt  of  the  NFSU

report. 

  (BABITA PANDEY)                                (PREETI SAXENA)
    AR-cum-PS                           COURT MASTER (NSH)
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